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Judgement

A.S. Chandurkar, J

1. Rule. Rule made returnable forthwith and heard the learned Counsel for the
parties.

2. The challenge raised in this Writ Petition is to the order of invalidation dated
3/9/2018 passed by the Scrutiny Committee, Gadchiroli. By the said order, the
claim of the petitioner of belonging to ‘Mana’ Scheduled Tribe has been rejected.
It is seen that a similar order was passed in the case of the petitioner’s father on
the same day. That order was challenged in Writ Petition No. 938/2019. By the
judgment dated 9/4/2019, the Division Bench set aside the order passed by the
Scrutiny Committee and directed issuance of caste validity certificate to the
petitioner’s father. Accordingly, the Scrutiny Committee has issued validity
certificate to the petitioner’s father on 5/4/2019.

3. In view of aforesaid, by applying the law laid down by this Court in Apoorva d/
o Vinay Nichale Vs. Divisional Caste Certificate Scrutiny Committee No.1 and
others [2010(6) Mh.L.J. 401], it is held that the petitioner is entitled to the
benefit of the judgment rendered in her father’s case. Hence, for the reasons
recorded in the judgment dated 9/4/2019 in Writ Petition No. 938/2019, the
following order is passed :
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i. The order dated 3/9/2018 passed by the Scrutiny Committee is set aside. It is
declared that the petitioner has proved that she belongs to ‘Mana’ Scheduled
Tribe which is entry No.18 in the Constitution (Scheduled Tribes) Order, 1950.
The Scrutiny Committee shall issue validity certificate to the petitioner within a
period of four weeks of production of this order.

ii. Rule is made absolute in the aforesaid terms. No costs.
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